IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A. 1090/94. -~ Dt.of- Dacision : 9,11,94.
Mr. Shaik Khader Vali «s Applicant.
Vs

1, Tha Dirsctor of Accounts (Postal)
Dak Sadam,Abids, Hyderabad.

2. Director General of Posts

Dek Bhavan, Sansad Marg,
New Delhi - 1. 7 oo RBSpOndentS.

Counsel for the Applicant : Mr. Krishna Devan

Mr. N.V. Ra%)«;\mais;&ﬁém\\%ﬁ:

Counsel Por the Respondents

THE HON'BLE SHRI A.8, GORTHI : MEMBER (ADMN.)
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CA 1090/24. Dt, of Order:9-11=94,

(Order passed by Hon'ble Shri A.B.Gorthi,
Memper (A) ).
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The applicant is the son of late Sri S.fakruddin, who
retired as Postman on 1-4=-1978, The employee drew pension
till May, 1985 but thereaftsr dis-appeared from the house in
an unsound state of mind., The family members made efforts to
trace the missing person but without any success. The applicant
was a minor at that time and did not know hou to proceed in the
matter of claiming family pension. 0On 4-11-1981 he approached
the authorities concerned and thereafter on 21=2-92 made a
ERREEEERX&LkER written complaint to the Police. Ths S.H.D.;
Cumbum vide his certificate dt.15-3-92 stated that the missing
person could net be traced deéspite efforts, The applicant
gubmitted all the relevant documents to the concerned authuritiasv
and oncﬁhgain requested for grant of ffamily pension, As the
same was denied, this 0.A. has been filed with a request for‘
a directiaon to the Respondents to pay fanily pension to the

applicant with e ffect from May, 1985,

24 Thé Respondents in their reply affidavit stated that
since the applicant lodged the F.I.R. with the police on
21-2-92, he would be entitled to granthamily pension with
effect from 22-2-93 i.e, after completion of one year from the
date of lodging the F.I.R. Thisiaccording to the Respundentg,
is in accordance with the C.M.No.1(17)-P&PUW/86-E dt.18=-2-1993,
issued by the Govt, of India, Ministry of Personnal, Public

17,
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Grisvances & Pensions. Relevant portion of the said 0.M. is

extractad below &~

"At present the family pension is
sanctioned and paid to the eligible
member of the family one year after
the date of registering the FIR with
the police and no family pension is
paid for the intervening period of
one year from the date the FIR is
lodged to the date the family pension

can be sanctioned, This practice is
causing hardship to the families. It
has now heenfscided that the family

s el
pension, which isL?ursuance of the
AL L1EL ULUDE Dy Wiii wewsirwe=r—— L

sanctionsd and paid one year after
thg datse of lodging the FIR will accrus
from the daﬁe of lodging the FIR or
expiry of leave of the employes whoe
has disappeared whichsver is later,
When the sanction for family pension
is issued, the payment of pension
from the date of accrual may be
authorised. 7The usual procedure of
obtaining the indemnity bond etc. as
laid down in the 0.M. dt,29-8-806 will

continue to be fellowed,"

From the aiove 0.M. it is apparent that family pension would

accrue to the applicant from the date of lodging the F.I.R.
The stipulation of the period of one year is only for the
purpose of makling paymernt of the'family pension and it does
not refer to the d ate of entitlement, In vieu of this, this

Original Application is allowed to the extent that the direc-

tion is given to the Respondents to pay family pension to the

i
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applicant with effect from 21-2-92 within a period of three

months from the date of communication of this order, The

payment of the said family pension shall oyéoursa be in accor-

dance with all the relevant rules/instructions.

3. No order as to costs.
"-EA B .GOR HI)
Member (A)
[ Dt. 9th November, 1994, }
' Dictated in Open Court. j?wqfﬁ .
?4b4tg
avl/ Deputy Registrar(Judl,)
Copy to:-
1. The Director of Accounts(Postal), Dak Sadan, Abids, Hyd.
2, Director General of Posts, Dak Bhavan, Sansad Marg, New Delhi
3. One copy to Sri. Krishna Devan, aduocate, CAT, Hyd,
4, One copy te Sri. N.V. Raﬁyﬁb¥hﬁ&&§%3*ﬁ35; CAT Hyd-
5. 0One copy to Library, CAT, Hyd.
6. One spare copy.
Ram/-
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